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In this application under ection 19 

thu J:ritratjvu. Tribunals ct, 19,12 thu eiaiuner 
services of the 

:iu7u :u cusu uhu 	der of tarmj.rtjouof tfiu/ t lunar 
/ 

and he should be allowed to continue as ixtra Jepartmental 

alivery Agent of Mulagaon Branch Office and th uetit ioner 

dould be adequately compensated for his iliaçal terminatio 

burtly stated the cas ci the petitioner is that 
a 

br unmukrishna Pradhan who was/regular appointee as 

dranch Post 11aster of the iuiagaon Branch Office retired 

on superannuation and on 5.8.1937 	hro .3 who was then 

d:ncioing as E 	apptet 	 d  to the 

oost of Branch Post Master vice on retxenient of RamakEishn 

r 0i No.3 served as 	 for some time he went 

on leave and the present petitioner acted as his substitute 

lter the process for regular se1ecion for the post of 

Jh1i to the said post office was finalised the selected 

candinate having taken cnarge of the said post' office as 

O 	o.3 had necessarily to revera haca to his 

1cLun: pua. of 	 The present petitioner's services 

wasnecessarily terminated for which the petiLioner feels 

aLrieved and prays to quash the impugned order. 

In their counter the opposite parties :uairitain that 

Lhe:e was no other a'ternative left for the opposite partie 

bat. to put 	No.3 to his former post and the present 

.etiaioner having discharged his duties as 	 in the 

:u3. -aost office as a mere substitute, he was bound to 

\vucte in favour of 	No.3. henCe accoiTulo:, La oposite 
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1 artjes rho case being 	oiJsJ ar it in libie to 

be dismissed. 

4. 	There is no appearance on the side stE the 

naL.rtioner. e have heard Mr .h..iishra, lear sea tanaing 

oussel and with his assistance ac have acrused the 

vermerits 	iie pleadings ci the parties sad. so also 

:te relevant documents. After careiully going through 

t1e relevant documents and the pleadics 	he parties 

;e fel convinced that the petitioner out of his greed, 

seeks 	 he impuged order asfor guashing t 	piece of ingra- 

tjtiE 	e are in complete agreement v2jfl the submission 

metEr by Mr .Mishra that the departmental authorities 

h.d no other option but to bring back Cl' du.3 to his 

crmer post and corisetuently  the petitioner had to 

ncate the said post and hence rightly the services of 

ne petitioner eere terminated. 

in such circumstances e find no merit in this 

plication \hich stands dismissed leaving the parties 

-o beer their con cost. 
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